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 introduce  a  Bill  to  provide  for  reseruation

 for  women  in  posts  or  appointments  in
 services  under  the  control  of  the  Central

 Government.

 MR.  DEPUTY  SPEAKER:  The

 question  is  :

 “That  leave  be  granted  to  move

 for  leave  to  introduce  a  Bill  to  provide

 for  reservation  for  women  in  posts  or

 appointments  in  services  under  the

 contro]  of  the  Central  Government.”

 The  motion  was  adopted.

 SHRIMATI  GEETA  MUKHERJEE

 ।  introduce  the  Bill.

 MR.  DEPUTY  SPEAKER:  Shri

 Harish  Rawat  not  here.

 Shri  Chitta  Basu.

 15.06  Hrs.

 CONSTITUTION,  (AMENDMENT)
 BILL*

 Amendment  of  Seventh  Schedule

 प्रति  CHITTA  BASU  _  (Basirhat)  :

 1  beg  to  move  for  leave  to  introduce  a  Bill

 further  to  amend  the  Constitution  of  India.

 MR.  DEPUTY  SPEAKER:  The

 question  is  :

 *‘That  leave  be  granted  to  introduce

 a  Bill  further  to  amend  the  Constitution

 of  India.”’

 The  motion  was  adopd.

 SHRI  CHITTA  BASU:  I  introduce

 the  Bill.

 CONSTITUTION  (AMENDMENT)  BILLਂ

 Constitution  of  article  324,  etc.

 SHRI  म.  BAHUGUNA  (Garhwa)) :

 Sir,  ।  beg  to  move  for  leave  to  introduce

 a  Bill  further  to  amend  the  Constitution  of

 India.

 MR.  DEPUTY  SPEAKER:  ~The

 question  is  :
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 ‘*That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Constitution’
 of  India.”

 The  motion  was  adopted.

 SHRI  ऋ.४.  BAHUGUNA  :

 introduce  the  Bill.
 Sir,  I

 ne

 15.07  Hrs.

 CONSTITUTION  (AMENDMENT)  BILLਂ

 (Amendment  of  article  98,  etc  )

 MR.  DEPUTY  SPEAKER:  Mr.

 Azmi.

 DR.  1.  AZMI-  (Jaunpur)  :  Sir,
 1  beg  to  move  for  Jeave  to  introduce  a  Bill
 further  to  amend  the  Constitution  of  India,

 The

 a.

 MR.

 question  is  :

 DEPUTY  SPEAKER:

 ‘That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 DR.  A.U.  AZMI  :

 Bill.
 Sir,  I  introduce  the

 a

 PROMOTION  OF  A  CASTELESS
 AND  RELIGIONLESS  SOCIETY

 BILL—Contd.

 MR.  DEPUTY  SPEAKER:  Now,  we

 take  up  further  consideration  of  the  follow-

 ing  motion  moved  by  Shrimati  Vidya

 Chennupati  on  6th  May,  1983,  namely  -

 “That  the  Bill  to  provide  for  the

 promotion  of  a  casteless  and  religionless

 society  in  India,  be  taken  into  conside-
 ration’.

 Shri  R.L.P.  Verma  was  on  his  legs,  You
 can  continue.  You  only  get  the  chance,

 I  think  you  are  now  tized  to-day.

 थ्री  रीतलाल  प्रसाद  वर्मा  (कोडरमा )
 उपाध्यक्ष  महोदय,  आज  सारे  देश  में.  राष्ट्रीय

 एकता  के  सामने  खड़ा  हो  गया  है।  ऐसी

 परिस्थिति  में  हमारी  माननीय.  सदस्या  श्रीमती

 विद्या  चेन्नुपति  जो  एक  जाति-रहित,  .  घूमे-र  हित
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